
State Vs. Shahnawaz Sonu 
eFIR NO. 010466/18 

PS Mayur Vihar 
U/s. 379/411 IPC 

31.08.2020 

The present application is taken up for hearing through VC through CISCO WEBEX APP. 
Present: Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VC. 
An application u/sec. 437 Cr.P.C. for the release of the accused Shahnawaz @ Sonu on bail is moved by his Ld. Counsel. 
Both the sides are heard on the application. 
Considering the facts that case property has already been recovered and judicial custody of the accused not required for any purpose, the application in hands stands allowed. 
The accused is directed to be released on bail on furnishing of 

his personal bond in a sum of Rs. 20,000/- with one surety of like amount 
Accused be released after verification of his address by the IO. It is further 
directed that the accused shall not tamper with or try to influence the 
prosecution witnesses in any manner after his release.

Copy of the order be given dasti on request. 
Application is disposed off accordingly. 
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State Vs. Sagar 
FIR NO. 264/20 

PS Gandhi Nagar 
U/s. 379/411/34 IPC 

31.08.2020 

The present application is taken up for hearing through 

VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Sh. Mohit Jain, Ld. LAC for applicant/ accused through 

VC. 

An application is filed on behalf of accused Sagar for interim 

bail on the ground of ongoing Covid Pandemic. 

Reply is filed by IO as well as Jail Superintendent. 

Both the sides are heard on the application. 

Considering the facts that accused has no previous 

involvement in any other case and accused is detained in JC since 

05.08.2020 and in view of order passed by Hon'ble Supreme Court of India 

in SUO MOTO WRIT PETITION (C) No. 1/20920. In RE: Contagion of 

Covid-19 Virus in prison and that of Hon'ble High of Delhi in W.P. (C) 

2954/2020 in the matter of Sobha Gupta Vs. Union of India and Ors dated 

20.03.2020 and direction issued by High Powered Committee of Hon'ble 

High Court, the accused Sagar is admitted to interim bail for a period of 45 

days from date of release, subject to furnishing of personal bond in sum of 

Rs. 20,000/- to the satisfaction of concerned Jail Superintended. 

It is clarified that the present order of interim bail is passed 

without going into merits of the case or otherwise but in view of the 

exigency due to the recent outbreak of Covid-19. 

Application is disposed off accordingly. 



Copy of this order be given dasti to accused/applicant against 

receiving and accused is directed to surrender before th Jail Superintended 

concerned after completion of 45 days from the date of his release and be 

also sent to Jail Superintended concerned for necessary compliance and 

concerned DLSA for record and to ld. LAC of the applicant/ acCused. 
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State Vs. Akash 

FIR NO. 96/19 

PS Mayur Vihar 
U/s. 379/411 IPC 

31.08.2020 

The present application is taken up for hearing through 

VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Sh. Mohit Jain, Ld. Counsel for applicant/ accused through 

VC 
An application for interim bail is moved on behalf of accused 

on the ground of Covid pandemic by his Ld. Counsel. 

Reply is filed by 10 as well as Jail Superintendent. 

Perused. 

Both the sides are heard on the application. 

Since as report of Jail Superintendent and I0, the accused is 

stated to be detained in JC in more than one case, he is not entitled to be 

released on interim bail as not falling within the criteria and guidelines laid 

down by Hon'ble Supreme Court of India in SUO MOTO WRIT PETITIiON 

(C) No. 1/20920. In RE: Contagion of Covid-19 Virus in prison and that of 

Hon'ble High of Delhi in W.P. (C) 2954/2020 in the matter of Sobha Gupta 

Vs. Union of India and Ors dated 20.03.2020 and direction issued by High 

Powered Committee of Hon'ble High Court, the committee of Hon'ble High 

Court. 

Application accordingly stands dismissed. 

Copy of this order be given dasti to the counsel tor 
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State Vs. Saif@ Khalifa 
FIR NO. 205/20 

PS Gandhi Nagar 
U/s. 380/411 IPC 

31.08.2020 

The present application is taken up for hearing through VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VC. 
An application for interim bail is moved on behalf of accused 

on the ground of Covid pandemic by his Ld. Counsel. 

Reply is filed by 1O as well as Jail Superintendent. 
Perused. 
Both the sides are heard on the application. 
Since as report of Jail Superintendent and lO, the accused is 

stated to be detained in JC in more than one case, he is not entitled to be 

released on interim bail as not falling within the criteria and guidelines laid 

down by Hon'ble Supreme Court of India in SUO MOTO WRIT PETITION

(C) No. 1/20920. In RE: Contagion of Covid-19 Virus in prison and that of 

Hon'ble High of Delhi in W.P. (C) 2954/2020 in the matter of Sobha Gupta 

Vs. Union of India and Ors dated 20.03.2020 and direction issued by High 

Powered Committee of Hon'ble High Court, the committee of Hon'ble High 

Court. 

Application accordingly stands dismissed. 
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Digitally signed by 
BALWINDER SINGH BALWINDER 

SINGH 
(Balwinder Singh) 

MM (East)/KKD/Delhi/31.08.2020 

accused/applicant. Location: Delhi 
Date: 2020.08.31 16:02:14 

0530 


